ITEM NO.42 COURT NO.9 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 7239/2023

(Arising out of impugned judgment and order dated 08-07-2022 in CC

No. 7/2020 08-07-2022 in REFN No. 5/2020 passed by the High Court

of Judicature at Allahabad)

STATE OF U.P. Petitioner(s)
VERSUS

RAM PRATAP @ TILLU Respondent(s)

(FOR ADMISSION and I.R. and IA No0.132438/2023-CONDONATION OF DELAY

IN FILING and IA No0.132442/2023-EXEMPTION FROM FILING O0.T. and IA

No.132440/2023-CONDONATION OF DELAY IN REFILING / CURING THE

DEFECTS)

Date : 21-08-2023 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s) Mr. Ravindra K. Raizada, A.A.G.
Mr. Ankit Goel, AOR

For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Some additional documents have been e-filed by the State. The
same be placed on record.

The matter be re-listed on 01.09.2023.

(NITIN TALREJA) (KAMLESH RAWAT)
COURT MASTER (SH) ASSISTANT REGISTRAR
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